had rendered similar service under the State Government in

"schools run byﬁ » 2illa Parishadsfor a period of 19 years.

!
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
. AT HYDERABAD |

O.A. 634/97 - Date of decision: 4.6.97

Between:

A.Ayyappa Sastry see Applicant

And

1. Union of India rep. by
General Manager,
SC Railway,
Secunderabad.

2. Chief pPersonnel Officer,

5C Railway,
Secunderabad. ++s Respondents

Shri P,F,vittal : «se Counsel for applicant

Shri V.Rajeswara Rao, AQGSC ces Counsel for respondents

CORAM

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

. ORDER

Heard Shri p.P. Vittal for the applicant and Shri
V.Rajeswara Rao for the respondents.
2. The applicant retired on supergnnuation on 31.10.95
after having rendered more than 20 yeafs Sservice under the

respondents. Prior to his entry in the Railway service, he

The grievance of the applicant in this OA is that the first
part of his service rendered under the State Government has

been ignored while calculating his quélifying service and

consequent sanction of retirement pension. His case is cove

by circular No. P(R})95/1I dated 5.4.90 issued by the General

Manager, SC Railway (Personnel Branch) (Annexure-A3) which

is related to OM No. 14(%)/86/TA/1029 of the Department of
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Expenditure, Ministry of Finance, Government of India, date

9.10.86. Furthermore, the applicant has produced a memoran
Gunlakal,

issued by . ° DRM, wherein retired officials who are similarig

|
we .
situated Jre duly granted the benefithcounting the: . earlier
~ .

service prior to their entry in the Department (Annexure-A6)k

The claim of the applicant appears to be justified and valid
He submitted a representation soon after his retirement
|
®Aannexure-A2) followed by reminder dated 4.7.96 (Annexure-A7

The applicant is awaiting a reply.

3. Considering the relatively simple facts of this case
it will be adequate and expedient to direct Respondent No.2
to dispose oﬁéhe representation of the applicant on merits

and as per law. It shall be done within 45 days from the

date of receipt of a copy of this order. To facilitate
proper examination of the case, a copy of this OA may alsoc b
forwarded to Respondent-2, along with this oraer. Should }
the applicant feel aggrieved about any decdsion that may be }

conveyed in this regard, he has the liberty to re-agitate ‘

his grievance before this Tribunal. }'

Thus the 0.A. is disposed of at the admission stage. :
|

(H. Rajend Prasad)
Member (Administrative) }

&th June, 1997

F_;**ﬁ-ﬂ
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(Dictated in Open Court ) /ﬁww l
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' 0.A.No, 634/97.
To
1. The General Manager,
Unjoh of India, SC Rly,
Secunderabad,.
2. The chief Fersonnel Officer, .
SC Rly, Secunderabad. .
3. One copy to Mr,P.,P.Vittal, Advocate, CAT.Hyd.
4. One copy to Mr.V.Rajeswar Rao, Addl.CGSC.CAT.Hyd.
5. Cne copy to Hon'ble H.,Rajendra Prasad, Member (A) CAT Hyd.
6. One copy to D.R.(A) CAT,Hyd.
7. One spare copye.
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IN Thi CENTRAL AD IINISTR. TIVb TRIBUNAL
HYLERABALL BENCH AT HYLLRABAD

THE HON'BLE MR;JUSTICE3
VICE“CHAIRMAN
: .
and . '

. |
THE HOW'BLE MR.H.RAJENDREA PRASAD:M(2)

, : _ |

Date d: C’L -é‘ ~1297

T

ORDER/JVECHENT

M-A.,/R.I-A_Q/C. 3’..1‘\70.
‘ . in
O.iaNo. %%Q{ﬂ7

' T.ANo, (Wep o )

|
Acmittedtand Interim directions

Issued,

A%lowe
\ .
: _ Disposed of with Girections - Yo

- h .3
R .
\

Dismissed.

. Dismisskd as withdrawh
Dls"mlss C for default

Ordere: RcJ@CtuC .

[DD’L@
No orde¥ as to costs. ﬁ » 6ﬁk1/?%ﬂ4
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